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The Uniform Civil Code, Uttarakhand (Amendment) Bill, 2025
(Uttarakhand Bill No. Year 2025)

A
Bill

to amend the Uniform Civil Code, Uttarakhand, 2024 (Act No. 03 of 2024),

Be it enacted by the Legislature of the State of Uttarakhand in the Seventy-
sixth Year of the Republic of India as follows:

Short title and i
commencement
Amendment in s B
Code

Amendment of 3.
section 7

Amendment of 4.
section 10

Amendment of 5.
section 11

Amendment of 6.
section 12

(1) This Act may be called the Uniform Civil Code,
Uttarakhand (Amendment) Act, 2025.

(2) It shall come into force at once.

In the Uniform Civil Code, Uttarakhand, 2024
(hereinafter referred to as the principal Code) for the
words, figures, signs and brackets “Criminal
Procedure Code , 1973 (Act No 2. year 1974)”,
wherever they occurs, the words, figures, signs and
brackets “Bharatiya Nagarik Suraksha Sanhita, 2023
(Act No. 46 of 2023)” shall be substituted.

In section 7 of the principal Code, in the second
proviso to the sub-section (1), for the words 'six
months', the words 'one year' shall be substituted.

In the principal Code, in section 10,-

(i) in sub-section (2), for the words ‘six months’, the
words 'one year' shall be substituted;

(i) in sub-section (3), for the words ‘six months’, the
words 'one year' shall be substituted.

In the principal Code, in section 11,-

(i) in sub-section (3), for the words ‘six months’, the
words 'one year' shall be substituted:

(ii) in sub-section (4), for the words ‘six months’, the
words 'one year' shall be substituted.

In sub-section (1) of section 12 of the principal Code,
for the word “Secretary”, the words “Additional
Secretary” shall be substituted.



Amendment of
section 17

Amendment of
section 19

Insertion of new
section 19 A

Amendment of
section 24

: Amendment of
section 25

< 2

10.

11,

In sub-section (2) of section 17 of the principal Code,
for the words “shall be punishable with imprisonment
for a term which may extend to three months, or with
fine not exceeding twenty-five thousand rupees, or
with both”, the words, figures, signs and brackets
“shall be punishable according to the provisions
contained in the Bharatiya Nyaya Sanhita, 2023 (Act
No. 45 of 2023)” shall be substituted.

In section 19 of the principal Code, in the heading,
for the word “fine”, the word “penalty” shall be
substituted.

After Section 19 of the principal Code, a new section
19A shall be inserted as follows, namely—

“19A. Appeal against penalty imposed on Sub-
Registrar-

(1) Where a penalty has been imposed on a Sub-
Registrar under Section 19, he may prefer an appeal
within thirty days before the competent appellate
authority as notified by the State Government.

(2) An appeal under sub-section (1) shall be
presented in the prescribed form and manner
along with a certified copy of the order of penalty, as
determined by the State Government.

(3) The appellate authority may, as it deems
necessary, confirm, modify, or annul such order.”.

In sub-section (1) of section 24 of the principal
Code,-

(i) in clause (d) for the sign “.” , the *; or” sign and
word shall be substituted,;

(ii) after clause (d), a new clause (e) shall be inserted
as follows, namely:-

“(e) that at the time of the marriage one of the
parties to the marriage had misrepresented her/his
identity.”.

In section 25 of principal Code, clause (i) of sub-
section (3) shall be substituted as follows, namely-

“(i) the husband has, since the solemnization/



Amendment of
section 26

Amendment of
section 32

Amendment of
section 43

Amendment of
section 384

Amendment of
section 385

12,

13.

14,

15.

16.

contracting of the marriage, indulged in rape, anal
sex, bestiality or necrophiliac sexual intercourse.”.

In section 26 of the principal Code
after “clauses (i) and (ii) of sub-section (2),
the words figures, signs and brackets “and clauses (i)
and (ii) of sub-section (3)” shall be inserted.

In section 32 of the principal code after clause (iii)
new clauses (iv), (v), (vi) and (vii) shall be inserted as
follows, namely-

“(iv) contracts a marriage in violation of clause (iii)
of section 4, such act shall be punishable under the
Prohibition of Child Marriage Act, 2006 (Act No. 6
of 2007);

(v) having a husband or wife living, marries
another person after the commencement of the
Code and in contravention of clause (i) of section
4, shall be punishable under the The Bharatiya
Nyaya Sanhita, 2023 (Act No. 45 of 2023);

(vi) obtains the consent of a person for Marriage by
force, coercion or fraud shall be punishable with
imprisonment for a term which may extend to
seven years and shall also be liable to fine;

(vii) procured the consent for marriage through
misrepresentation or concealment of facts then
such act shall be punishable under the Bharatiya
Nyaya Sanhita, 2023 (Act No. 45 of 2023).”.

In section 43 of the principal code in sub-section (1) ,
in clause (c), for the words “the court shall decree
such relief accordingly”, the words and brackets “the
court shall grant such relief in accordance with
clauses (a), (b) and (c)” shall be substituted.

In principal code after last sentence of section 384,
the following sentence shall be added, namely-

“In such a cases, the registrar shall issue a certificate
regarding termination of the live-in relationship, in a
prescribed format to both the partners.”.

In section 385 of the principal code.-
(i) in sub-section (1), for the words "such partner(s)",



Amendment of
section 387

17.

the words "those partner(s)" shall be substituted;
(ii) sub-section (2) has been omitted;

(iii) in sub-section (3), for the words "such
partner(s)", the words "those partner(s)" shall be
substituted.

In section 387 of the principal Code, after sub-section
(3), sub-sections (4), (5), (6) and sub-section (7) shall
be added, namely-

«“(4) Whoever obtains the consent of any person by
force, coercion or fraud to establish a live-in
relationship shall be punishable with imprisonment
for a term which may extend to seven years and shall
also be liable to fine.

(5) Whoever stays in a live-in relationship
in persistent contravention of sub-section (2)
of section 380 shall be punishable with
imprisonment for a term which may extend to
seven years and shall also be liable for fine:

Provided that, nothing in this sub-section shall
apply to a person who has terminated the live-in
relationship or whose partner has not been heard of
for a period of seven years or more.

(6) Whoever stays in a live-in relationship without
duly terminating the previous marriage and
concluding all legal proceedings, if any, arising
therefrom, shall be punishable as per section 82 of the
Bharatiya Nyaya Sanhita:

Provided that, where the partner of the
previous live-in relationship has been absent or
missing for a period of seven years or more, such
person shall be permitted to register a new live-in
relationship.

(7) Whoever lives in a live-in relationship in
contravention of sub-section (3) of Section 380 shall
be punishable with simple imprisonment for a term
which may extend to six months and with fine which
may extend to fifty thousand rupees; and in default of



Insertion of new
sections 390A
and 390B

Repeal and
savings

18.

g o

payment of such fine, with further imprisonment
which may extend.”.

In principal code after section 390 new sections 390A
and 390B shall be inserted as follows, namely:—

“390A. Power to cancel registration-

The power to cancel any registration relating to
marriage, divorce, live-in relationship or succession
shall lie with the Registrar General appointec under
Section 12.”

“390B. Recovery of penalty-
Any penalty imposed under the provisions of
this Code shall be recovered like arrears of land

revenue or in such manner as may be specified by
rules made under this Code.”.”

(1) The Uniform Civil Code, Uttarakhand
(Amendment) Ordinance, 2025 is hereby
repealed.

(2) Notwithstanding such repeal, anything done or
any action taken under the said Ordinance shall
be deemed to have been done or taken under
the corresponding provisions of this Code.



STATEMENT OF OBJECTS AND REASONS

After the enforcement of the Uttarakhand Uniform Civil Code, 2024 (Act No. 03 of
2024), it was found necessary to amend certain provisions of the Code in light of the
experience gained during its implementation, suggestions received from various
stakeholders, and emerging legal requirements. -

The present Amendment Bill primarily seeks to-

Extend certain procedural timelines from six months to one year.

Make provisions relating to marriage registration, divorce, live-in relationships,
and succession more clear and effective, and to specifically include acts such as
misrepresentation, concealment of serious criminal convictions, and obtaining
consent for marriage through force, coercion or fraud, as punishable offences.
Align the existing penal provisions with the "Bharatiya Nyaya Sanhita, 2023"
and the "Bharatiya Nagarik Suraksha Sanhita, 2023".

Provide a procedure for appeal against penalty orders imposed on Sub-
Registrars.

Provide for issuance of a certificate upon termination of a live-in relationship
and to prescribe stricter penalties in cases of continuous violation.

Clearly lay down the method of recovery of penalties.

Repeal the Uttarakhand Uniform Civil Code (Amendment) Ordinance, 2025.
The objective of these amendments is to make the Code more practical,
equitable, and effective, thereby ensuring the protection of the interests of all
sections of society while facilitating the smooth functioning of legal processes.

2-  The proposed Bill is the replacing Bill of said ordinance and fulfills the aforesaid
objectives.

Pushkar Singh Dhami
Chief Minister



LEGISLATIVE MEMORANDUM

1. The Uniform Civil Code, Uttarakhand (Amendment) Bill, 2025 is to be enacted by
the proposed Bill.

2. The proposed Bill only involves the general delegation of legislative powers.

Pushkar Singh Dhami
Chief Minister



FINANCIAL MEMORANDUM

. The proposed Bill seeks to enact the Uniform Civil Code. Uttarakhand (Amendment)
Bill 2025.

. The proposed Bill does not contain the recurring or non-recurring expenditure from
consolidated fund of State.

Pushkar Singh Dhami
Chief Minister



CLAUSE-WISE MEMORANDUM

The proposed Bill seeks to enact the Uttarakhand Uniform Civil Code (Amendment)
Bill, 2025.

i

ol g

OO*-.JCJ\UI

10.
11,
12.
13.
14.
15
16.
17.
18.

19.

It is proposed to provide for the short title and commencement of the in Clause 1
of the Bill.

In Clause 2 of the Bill proposed to amend the Code.

In Clause 3 of the Bill proposed to amend the Section 7 of the Code.

In Clause 4 of the Bill proposed to amend the Section 10 of the Code.

In Clause S of the Bill proposed to amend the Section 11 of the Code.

In Clause 6 of the Bill proposed to amend the Section 12 of the Code.

In Clause 7 of the Bill proposed to amend the Section 17 of the Code.

In Clause & of the Bill proposed to amend the Section 19 of the Code.

In Clause 9 of the Bill proposed to insert the new Section 19A in the Code.
In Clause 10 of the Bill proposed to amend the Section 24 of the Code.

In Clause 11 of the Bill proposed to amend the Section 25 of the Code.

In Clause 12 of the Bill proposed to amend the Section 26 of the Code.

In Clause 13 of the Bill proposed to amend the Section 32 of the Code.

In Clause 14 of the Bill proposed to amend the Section 43 of the Code.

In Clause 15 of the Bill proposed to amend the Section 384 of the Code.

In Clause 16 of the Bill proposed to amend the Section 385 of the Code.

In Clause 17 of the Bill proposed to amend the Section 387 of the Code.

In Clause 18 of the Bill proposed to insert the new Section 390A and 390B in the
Code.

In Clause 19 of the Bill provisions of repeal and savings are proposed.

Pushkar Singh Dhami
Chief Minister



Memorandum of Difference

section 10

in section 10,-

[ (1) in sub-section (2),

! section 10

| words

[ Provisions of the Ordinance Provisions of the proposed bill in addition to the
ordinance
The Uniform Civil Code, Uttarakhand The Uniform Civil Code, Uttarakhand
(Amendment) Ordinance, 2025 (Amendment) Bill, 2025
(Uttarakhand Ordinance No. 03 Year 2025) (Uttarakhand Bill No.____ Year 2025)
| Promulgated by the Govenor in the Seventy- | to amend the Uniform Civil Code, Uttarakhand, 2024
Sixth Year of the Republic of India (Act No. 03 of 2024).
. A
Further to amend the Uniform Civil Code, Bill
Uttarakhand, 2024 (Act No. 03 of 2024), .
Be it enacted by the Legislature of the State of
Ordinance Uttarakhand in the Seventy-sixth Year of the Republic
ke of India as follows:
Short title and 1 | (1) This Ordinance | Short title and | - (1), This code may be called
commencement may be called the | commencement the Uniform Civil Code,
Uniform Civil Code, Uttarakhand (Amendment)
code, 2025.
:'Kt;l;a:;;{;it) (2) It shall come into force
at once.
Ordinance, 2025,
(2) It shall come into
force at once. i
o s = Amendment in | 2. In the Uniform Civil
Code Code, Uttarakhand, 2024
(hereinafter referred to as
the principal Code) for the
words, figures, signs and
brackets “Criminal
Procedure Code , 1973 (Act
No 2. year 1973)”, wherever
they occurs, the words,
figures, signs and brackets
“Bharatiya Nagarik
Suraksha Sanhita. 2023 (Act
No. 46 of 2023)” shall be
substituted.
Amendmentof | 3. |In section 7 of the | Amendment of | 3. In section 7 of the principal
section 7 Uniform Civil Code. | section 7 Code, in the second proviso
Uttarakhand. 2024 to the sub-section (1), for the
(hereinafter referred to words 'six months'. the
as the principal Code), words 'one year' shall be
| in the second proviso substituted.
‘ to the sub-section (1),
. for the words 'six
months', the words 'one
vear' shall be
R - | substituted : —
Amendment of | 4- | In the principal Code, = Amendment of | 4. | 1In the principal Code. in

section 10,-
(i) in sub-section (2). for the
‘six months’,

the



for the words ‘six words 'one year' shall be
months’, the words substituted:
'one  year' shall be (ii) in sub-section (3), for the
; words ‘six months’, the
substituted; : :
ButF) : i words 'one vyear' shall be
(ii) in sub-section (3.), | substituted.
for the words ‘six
= months’, the words
'one year' shall be
substituted. 45
Amendment of | 5- | In the principal Code, | Amendment of | 5. | In the principal Code, in
section 11 in section 11,- section 11 section 11,-
(i) in sub-section (3), (1) in sub-slection (3), for the
for' ilie. wolds ‘eix words ‘six months’, the
: words 'one year' shall be
months’, the words sibstituted:
'one year' shall be (ii) in sub-section (4), for the
substituted; words ‘six months’, the
(i1) in sub-section (4). words 'one year' shall be
for the words ‘six substituted.
months’, the words
'one year' shall be
substituted. '
— — - Amendment of | §- | In sub-section (1) of section
section 12 12 of the principal Code, for
the word “Secretary”, the
words “Additional
Secretary” shall be
substituted.
- — — Amendment of | 7. | In sub-section (2) of section
section 17 17 of the principal Code, for
the words  “shall be
punishable with |
imprisonment for a term
which may extend to three
months, or with fine not
exceeding twenty-five
thousand rupees. or with
both”, the words. figures,
signs and brackets “shall be
punishable according to the
provisions contained in the
Bharativa Nyaya Sanhita,
2023 (Act No. 45 of 2023)”
shall be substituted.
L ] L2, Amendment of | 8- |In section 19 of the
section 19

principal Code, in the

heading,  for the word
“fine”, the word
“penalty” shall be
substituted.
— - o= Insertion of new | Q. After Section 19 of the |
section 19 A principal Code, a new |

section 19A shall be inserted
| as follows, namely—
| “19A.  Appeal

against |




penalty imposed on Sub-
Registrar-

(1) Where a penalty has
been imposed on a Sub-
Registrar under Section 19,
he may prefer an appeal
within thirty days before the
competent appellate
authority as notified by the
State Government.

(2) An appeal under sub-
section (1) shall be
presented in the prescribed
form and manner along
with a certified copy of the
order of punishment, as
determined by the State
Government.

(3) The appellate authority
may, as it deems necessary,
confirm, modify, or annul
such order.

Amendment
section 24

of

In sub-section (1) of
section 24 of the
principal Code,-

(i) in clause (d) for the
sign “.” , the “; or” sign
and word shall be
substituted;

(ii) after clause (d), a new
clause (e) shall be
inserted as  follows,
namely:-

“(e) that at the time of the
marriage one of the parties
to the marriage had

misrepresented her/his
identity.”.

Amendment
section 25

of

11-

In section 25 of principal
Code, clause (i) of sub-
section (3) shall be
substituted as follows,
namely-

“(1) the husband has,
since the solemnization/
contracting of the |
marriage, indulged in
rape or bestiality or
necrophiliac sexual
intercourse.”.

Amendment
section 26

of

In section 26 of the |

| principal Code
| after “clauses (i) and (i)
| of sub-section  (2)",




the words figures, signs
and brackets “and clauses
(i) and (ii) of sub-section
(3)” shall be inserted.

Amendment
section 32

of

13-

In section 32 of the
principal code after clause
(iii) new clauses (iv), (v),
(vi) and (vii) shall be
inserted as follows,
namely-

“(iv) contracts a marriage
in violation of clause (iii)
of section 4, such act
shall be punishable under
the Prohibition of Child
Marriage Act, 2006 (Act
No. 6 of 2007),

(v) having a husband or
wife living.  marries
another person after the
commencement of the
Code and in
contravention of clause
(i) of section 4. shall be
punishable under the The
Bharatiya Nyaya Sanhita,
2023 (Act No. 45 of
2023);

(vi) obtains the consent
of a person for Marriage
by force, coercion or
fraud shall be punishable
with imprisonment for a
term which may extend
to seven years and shall
also be liable to fine;

(vii) procured the consent
for  marriage  through
misrepresentation or
concealment of facts then
such act shall be punishable
under the Bharativa Nyaya
Sanhita, 2023 (Act No. 45
of 2023).”.

Amendment
section 43

of

In section 43 of the
principal code in sub-

| section (1) . in clause (c).

for the words “the court
shall decree such relief
accordingly”, the words

ety




L

and brackets “the court |

shall grant such relief in
accordance with clauses
(a), (b) and (c)” shall be
substituted.

Amendment
section 384

of | 15-

In principal code after last
sentence of section 384,
the following sentence
shall be added, namely-
“In such a cases, the
registrar shall issue a
certificate regarding
termination of the live-in
relationship. n a
prescribed format to both
the partners.”.

Amendment
section 385

of | 16-

In section 385 of the
principal code.-

(i) in sub-section (1), for
the words "such
partner(s)", the words
"those partner(s)" shall be
substituted;

(ii) sub-section (2) has
been omitted:

(iii) in sub-section (3), for
the words "such partner(s)",

the words "those partner(s)"
shail be substituted.

Amendment
section 387

of | 17-

In section 387 of the
principal Code, after sub-
section (3), sub-sections
@), (5). (6) and sub-
section (7) shall be added,
namely-

“(4) Whoever obtains the
consent of any person by
force, coercion or fraud to

establish a live-in
relationship ~ shall  be
punishable with

imprisonment for a term
which may extend to
seven years and shall also
be liable to fine.

(5) Whoever stays in a
live-in relationship
in persistent
contravention of  sub-

section (2) of section 380 |

| shall be punishable with




»

imprisonment for a term
which may extend to
seven years and shall also
be liable for fine:

Provided that, nothing

in this sub-section shall
apply to a person who has
terminated the live-in
relationship or whose
partner has not been
heard of for a period of
seven years Or more. -
(6) Whoever stays in a
live-in relationship
without duly terminating
the previous marriage and
concluding all legal
proceedings, if any,
arising therefrom, shall be
punishable as per section
82 of the Bharatiya
Nyaya Sanbhita:

Provided that. where the
partner of the previous
live-in relationship has
been absent or missing
for a period of seven
years or more, such
person shall be permitted
to register a new live-in
relationship.

(7) Whoever lives in a live-
in relationship in
contravention of sub-section
(3) of Section 380 shall be
punishable ~ with  simple
imprisonment for a term
which may extend to six
months and with fine which
may extend to fifty
thousand rupees: and in
default of payment of such
fine. with further
imprisonment which may
extend.”.

Insertion of new

sections
and 390B

390A

In principal code after
section 390 new sections
390A and 390B shall be
inserted as  follows.
namely:—

“390A. Power to cancel
registration-




| 1

The power to cancel
any registration relating
to marriage, divorce, live-
in relationship or
succession shall lie with
the Registrar General

appointed - under
Section 12.

390B. Recovery of
penalty-

Any penalty imposed
under the provisions of this
Code shall be recovered
like arrears of land revenue
or in such manner as may
be specified by rules made
under this Code.”.”

Repeal
savings

(1) The Uniform Civil Code,
Uttarakhand (Amendment)
Ordinance, 2025 is hereby
repealed.

(2) Notwithstanding such
repeal, anything done or
any action taken under the
said Ordinance shall be
deemed to have been done
or taken under the
corresponding provisions of
this Code.

Pushkar Singh Dhami

Chief Minister
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